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.  . 
[Received assent of the Governor of Mizoram on 5th April 2007] 

 
AN 

ACT 
 
 
 
 

THE MIZORAM ROAD FUND ACT 2007 
 
An Act to provide establishment of the Mizoram Road Fund for the rehabilitation and 

maintenance of roads in the State of Mizoram and for matters connected therewith or 

incidental. Thereto, to constitute a Road Fund Board of administration of the said Fund 

and to monitor the activities financed from the Fund   

 

 

Preamble: Whereas it is expedient to establish the Mizoram Road Fund for the 

rehabilitation repair and maintenance of roads in Mizoram and to constitute a Road Fund 

Board for administration of the Fund and to monitor the activities financed 'from the 

Fund. 

 

 

It is enacted by the Legislative Assembly on the State of Mizoram in the fifty-year of the 

Republic of India as fol1ows :- 
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CHAPTER-I

Preliminary

(1)

(2)

(3)

This Act may be called "ThttMizoram Road Fund Act, 1007"
It shall extend to the whole of the State of Mizoram.

Its,ball te,d¢,emed to have come into force. with etreet from the date
or"pu&l1ciltibn in the 'official Gazette. '

2. De finitionS1

In this Act. unJ~ss the subject or context otherwise requircs-
. ~-..' ,'- ,\ .

(a) "Administration" means the Mizoram Road Fund Administration;

(b) "Board" means tbe Mizoram Road Fund Board constituted under this
I~ct; ,

(c) "Bye-law" mean~ a bye-law made by the Board under, tbi~ Act;, "
(d) "Collecting 'agem" means any person or agency entrusted. with the collee..;·' .

tieu of a' user fee or toU;' ". \;

(e) "Core road network" means roa,ds noti~ed ~y the Goverrim~i1t from
time to tIme as roads or econOmIC or SOCial lmportance to Mlzoram.

(f) "fiue}" means petrol, diesel, gas' and like products 'to be used in tb.
propulSIOn of motor vehicles; ,

(g) "Funu", m~ans, ~c Mizoram Road Fund established by. this .Acf;,
(h) "Government" means the Government 'of the State of Mizoram;
(i) "Member Secretary" means the Member Secretary of the Board;

(j) "Mi~ister" means the Minister of the Government tesponsib1e for
publIc works;

(k) "Ivlotor Vehic:le:' me8;ns a. vehicle propelled' alona a road by mecba-
nical power; • , "

(1) ~'Notificati~ll"" me-ans an instrument published in the ' official'GateUl­
and, "n;otlfied'~ 'has·a corresponding meaning;- .. "u: '.

(m) ~'~OJtin~ans ,a ;NOI1-Qovernment Organisation; "';'
' •• 4 .••••.•..l. •.•• , '.- 1 •••• - ' •• ~.,

(n) "Prescribed" means prescribed by Rules;:·

(0) "PWP" 1Uean~sthe Pqbljc Works Department; ·r

(p) /'Rebabilitati6n" means improving or strengthening a road without lub-
'stantiarIy'changing its standard or classification; , ,';,', "~"

(q) "Repai~:,~nd >.M~int~nat1~« ~t?an~ works ~obring a road ,~p ,tQi ~4'
standards ptevi0usly specified for It by the road aiOJlc)'~ ' ;';" :<~
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(r) "Road" means a place in Mizoram. other than a ,national highway
declared under the National Highways Act 1956 (Central Act No. 48
of 1956), that is open to or used by the public fO.r passage with ,vehicles,
and includes bridges, culverts. drains and otber things that· facilitate
such pass-age;

(8) "Road Agency" means a person or body responsible for carrying out
repair and maintenance;

(t) "Rules" means rules made by the Government under this Act;

3. PURPOSES OF THE ACT:

The purposes of the Act ar~ to contribute to the ~ocial and econornic advan­
Cement and safety of the people of Mizoram by-
(a)eshibJisbing the Mizoram Road Fund to makebeUer provisfon for tbe

. rehabilitation, maintenance and repair of roads, giving priority to the
core road network; and

(b) . providing for the appointment of a Road Fund Board to administer the
Fund, formulate and co-ordinate road planning, approve the road
funding pr,)gram and m~ke recommendations to the Government on
road network, road safety and traffic management polici~s and strategies
for the State ..

CHAPTER-2
Road Fund Board

4. CONSTITuTION AND COMPOSITION OF THE BOARD: ~

(1) After the commencement of this Act, the Government shall, by notifica­
tion, constitute a Board to he called "the MizoralU Road Fund Board".

;. ,. -~!".

(2)

(a)
(b)

Th~ Board sba 11 be a body corporate-

ba ving perpetual succession and a Common sea'!;
being capable in law of-

(i) suing and being sued in the name of the Board;

(ii) purchasi!lg, taki~g, h?lding, se1ling~,leasing, taking on lease,
exchangtng or dlspo:Hng of real or . personal property for
the purposes of this Act; and .' .' ,',

(iii) doing or suffering a llother acts "or things· which. a body
corporate may by law do or suffer.

(3) . The office of the Board shall be located in Aizawla'tihe place to be
.. decided by the Board .. ' . ". -

• ~ ~ ': $. :" ••

(4) The Board shall consist of the followingm.mberl,namely-
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D ESIG NATION

'!.-,.
(a) ,the M:itlis ter
(b) ·ablef .Secretary
(c) Secretary&' Bngineer.in·Chief~ PWD
(d) Financial Commissioner
(e) Principal Sccy/Commissiono, P':anning
(f) Dilector, TranfJport Departrr ent
(g) Comn;hsiollcr, T;'XJtion DerfJ!!rnetJi:

'(h) Chief 'Engineer, Highways. PWO
(1) Chief Engineer, Roads, PWD
(j) lnsf-t:dor Gene .•al of Pol ice
(k) 3 Representatives from Stakebold'~rs
(1) 4·' 'Representatives from NGOs

Chairman
Vice~Cbai rman
~Aemher Secretary
lv:ember
Member
Member
l\fember
Member
Mt'mher
Me.mher
Nominated Members
Nominated Members

(5) The Ch~irqllln r. of the Board shal1~ by notification, ldentify the Stake­
hol4er: organisi tionsand NGOs and invite them to nominate a repre­
sentative to be • member of the Board.

(6) Nominated members of the Board ~hall bold office for a period of
three years or during the pleasure of the Government .

. . .

(7) 'Any no,ninat~d member may, at any time resign by submission of a
letter of resignation to the Chairman of the Board ami shall cease to
be a me~ber. upon his de~th Or ueon withdrawal of his nomination by
the organtzatle. tbt nomInated hlm.

(8) The Boardsball meet at such time and place as the Chairman may
decide and sball observe such rule3 of procedure in regard to the

ftran$apliop of bllSil!.es$ at its meetings, including the quorum, as may
~,prescrillcd.

(9) At the discretion of the Chairman, the Board m~'lY l:Idopt a resolution
under an out:ofse,~siQn procedure if a copy of a document containing
the resolution is circulated to aU members and a majority of them
provide a signed and dated acceptance of the resolution to the Mem.
ber ·Secr~tary •

. . . . .

, (iO)-,1'p{ ·~~d."DlaYt ~ubject to the ~ules (if any), associate .with itself a~y
person whose 'aSslstallce or ad VIce the Board may des1f:~ to have In
performance of any of its functions under this Act; but such a person
sl1a1l:ba~ D'Q riaht to vo~e on matters at a Board meeting.

, . ~; j •

(11).: :.(h~,Bo.anL.sh_ll bct~$isted by a Secl'~tari!! tconsisti ng of staff deputed
from road agencies and with responsibility fq.r carrying OUl administra .•
tive and techniCal tasks for the Board and Ex~cutive Committee, as may
be~it•.ct~.!;":'t.,~ecutive Committee flom time to time.
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(b)

S. Powers, duties and functions of the -Board:

'(I) The Board shall bave tbefoilowing pOwers; duties and functions, namely­

(a) To administer and manage tbe road fund;

To recommend collection of such fees and ,charges incl uding toll
fees for services and benefits in relation to the use of roads
vested in or entru~ted to it at such rate:; and in such manner.
as may be prescribed;

(c) To fOl'mulate integrated annual programme for rehabiIitation,repair
and maintenam;e of the road giving priority to core road network;

(d) To provide funds to tbe road agency for such rehabilitatlon,
repair and maintenance of the roads;

(e) To formulate road safety; and traffic management policies and
strategies for the State of Mizoram;

([) To co-ordinate road sector agencies where the itnpleruenta tion
of Governmentroad policy involves mOre than one agency;

(g) To develop and monitor key performance indicators for the core
road network;

(h) To approve ,road programme proposals' from road agency seeking
funding from tbe Road Fund, s,ubjec~ to the agency prioritizing
.+~ --- ' a.•..• ",n n f"l"\.ct hAnAnt h~C'I""
1~~ pruglC:1W1U\",':-' vu.- a "'"'Vr.JI,.-v"' .•...•"'.".•.'" v~..,&~,

(i) To r~commend improvement of 'arrange11:1ent-sfor collecting road
user charges to minimize avoidance and evasion; .

(j) T~ recommend to the' Govern:TIent from'time to time, appropriate
levels of road user, chargys, fines, p~naJt,ies, levies or, any other
sums to he eO l1ectedunder this Act and paid into the Fund;

(k)_ To unde'rtakeany o'ther 'act{yities,entruste4 by the;Government in
furtherance of the objectives for which the Read FundAct is
esla blished. '

(2) The JJoardmay form an E~ecutive Committee to perfor~ such functions
as rr4ilY be determined by lile· Board, and, unless the Board decides
othelwis,e, the, ExecLllived Commiue~shal1-;

(a) have a' majority of m'embers wIth' ex.peii~n~e in road financing or
.management;

(b) ,carry "o.llt;the following;functions~

'i)Ahe s,eekinggf plopos~-ls' from road: agellpios.
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(ii) the receipt and review of submissions from road agencies; ':;:

(iii) recoimnendirig to the B0ard of the programme for rehabilita­
tion and maintenance of roads and variation to that programme;

(iv) ad vice, to road €lgencies of the programme and vaIiations
approv~d by the Boa:d;

(v) the'monitoring of the delivery of the Board approved pro­
grammes by th e road agencies;

'(vi) the provision of annual and pedodic re;);'lrts as req uired by
tbe Board.

CHAPTER-3

THE ROAD FUND

6. Establishment of Fund:

(1) As soon as may be after constitution of the Board. there shall be es­
tablished a Fund to be called 'The Mizoram Road Fund'.

/"l'\ '"1"'1..0 Pnnrl C'h.,11 t"onC'id of thp. followinO' :
\..L..) ~1~\J.I.. '-1.1.1\,,1. ~ .•...•.u.J.'" __ .•..•.U' ••••••.••.. - .•.•• -- ----- "--0 _

(a) grants received by the Government fro m Government of India for the
rehabilitation or renair and maintenance of roads.- - r -.

(b) fe~s, fine.s~nd other amounts collected by the Government under the
Mizora!TI, HIghways Act 2002.

(c) an amount to be appropriated from the Consolidated Fund of the State
'withinone mOilth from the commencement of lhis Act, and thereafter

in accordance with'the Appropriation Acts, shall be an amount equal
to any cess on diesel and petrol, any road and road transport related
.taxes and fees collected under this Act at the end of the precedin g year.
The rates or amount of collections under this Act shall be, decided by
the Governmeilt -froin time to time.

(d) Joil fe~s on bridges or busy roads as may be notified by the Govern-
me'nt. '

(e) any grant, aid, bequest, subsidy, donation. gift, subscription, loan or
oth,er sums lawfully received by the Board ..~ . ,".'

7. ACCounts and Audit:

(1) All moneys mentioned in sub-section (2) of section 6. abJve and for­
ming part of the Fund shall be deposited in any SChedule Bank or
State Co-oj?erativeBauk as may be decided by the Board and the said
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account shall jointly be operated Py th@ Vice-Chairman and Member
Secretary of the Board in ~uch manner as may be specified by the
Board.

(2)Tbe Board shall m~intain such hooks of accounts and other books in
relation to ils accounts and prepare annual it:'tement of accounts which
shall be audited by the Auditor appointed by tbe BO~lTd with pdor
approval of the Government.

8" Collecting Agent :

The following Departments or Agencies shall be entru~ted as collecting
agents for coHeeting user fees, taxes/surcharl~s, tolls, fines etc. as may b~
decided by the Government or the Board from time to time as shown
against their name.

Transport Department.

Taxation Department

Public Works Department.

Roa<i based fees & taxes including
road tax, driving licence fees, vehicle
registration fees, wheel taxes, national
and tourist permit fees.

Surcharges' on diesel and petIo!.
Toll f~e.s on selected bridges and
roads and fines.

CHAPTER-4
Miscellaneous

9. Protection of acts done in good faith: No suit, pro.secution or other le­
gal proceedings shall lie agains t the Board e.r any member of the Board
for an)tbing which is done or intended to be done in good faith in pur­
suance of the provision of this Act or any rules and bye-laws made
thereunder.

18. Removal of difficulties: If any difficulty arises in giving effect to any
provision of this Act, the Govcrnmentmay. as the occasion may require,
by order, do anything not inconsistent with this Act or tbe rules made
thereunder, which appears tu thelJ1 necessary fot the purpose of removing
the difficulty ..

11. Del~gatipn of power : -r:~e Board ~ay, by notificatio~.delegate a~y of
the powers conferred on It under thIS i\-ct~ lOth_ ·ExecutIve CommIttee,
except lhis power of delegation ..•. ~. ,-

12. Power to make rules:

(I)'The State Govetnment ; .may after publication the intention of making
,such ru.l~s in .the Official· Gazette;rriake rules-for· the regulation of the

. refiabititation, maintenance'arid repair of roads and senerally for carrying
into effect the purposes of this Act.
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(2) WitIldut ';prej'udice to·the genera:]ity of the foregoing power, such rules
-may provide' for-':':" '

(a) .The term of office and other conditions of service of the members
of the Board~ .

(b) The powe,s and . duties' of the Chairman. the Member Secretary
and other mc:mbers of the BO:Hd, .

(c) Appointment, remuneration. facilities and conditions of service·of
the employees of the Board,~ . ' ..

(d). 1-10dality to~~foJlowediri carrying out the Board's activities,
. " .account:; and' fiscaf administration and road repairs, maintenance

and other activities,

Cd) ,A-.l1Y- other related necessary matters,

(3)' Every~.hile 'imide under this Act shall be laid. may be after it is made,
before the :Mizoram' Legislative Assembly while it is in session for

..a tota,lReriod of seven days which may be comprised in one session
.' orin two :Ses·sionsa·nd if before the expiry of the session immediately

foHowi~g>thesessj9n afor~said, the Mizoram Legislative Assembly agree
in making (\uy modit1c-ation in the rule or the said Legis lative Assembly
agree that the rule should not be made, the rule shall thereafter have
eff~ct only in such modified form or be of no eff~c(, as the case may be,
so, how~v~r, tUit any such modtfication or amendment shall be without
pr~judice to the validity of any~hing previously done under that rule.

13. Power to fram~ _bye-laws,:

(1) T,he Board aiay frame bye-Jaws not inconsistent with the provisions
oLlhis AQt and. the- :rules made thereunder for enabling it to discharge
its functiuns under this Act ..

(2) 'In particular and)vithout prejudice to the foregoing power, s-uch bye­
lhws ·~may._provideJO{ ,all or. any of the following matter-s, namely:

.. ,-, .. '

(a)~th~,:timer;;and;place- of mepJings of:the Board· and ru,les of proce­
dure to be observed by the Board in reg:ud to transaction ofbUsines's
at its meetings under this Act ..

(b), any::oth~r m~~ttel'_which ;is, or may '.be,ne~essaty. to be·pI:.escribed
for the efficient conduct of the affairs of the Board •..

14. Annual Report:

(1) TheJa()ard~haHy:.d!.J;ringeach;financjat year •. pr-epare·an. ann~a.l report
givil}g,a~,true-;and:,£.llll account of its activities in tbe previ<?ps' financial
yearand'C0ples-of,such report shaH be furwarded to·the State Govern­
ment.
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(2) The State Government shall cause every such report to be laid before
the State Legislature as soon as may be after receipt of the same.

t S. Acts and proceedings of the Board presumed to be valid:

No act or proceedings of the Board shaH be invalid merely by reasnn of­

(a) any vacancy therein or any defect in the constitution thereof.

(b) any defect in the appointment of a penmn acting as a member of the
Board; or

(c) any irregularity in its procedure not atTe~ing tbe merit of the c.lse.

P. Chakraborty,
Seeretary to tae Govt. of Mizoram,

Law, JudI. &, Pdr. Affairs.
AizawI.

~~~ -.1~~: ·..i:.r W'~ ~ .- "'--'fA 'CI'(..m·..•::-· .- .,.~J'"•••,.•Jyq " ''iI1'1' ~- ~~~ ~._~

Published ud Issued by the Controller~Printing a: StationftY. M.izorua
Printed at the Mizoram Govt Pr-.._ AizawL C-7JO



- PB - - 1 -Ex-157/2022 Ex-157/2022

The Mizoram Gazette
EXTRA ORDINARY

Published by Authority
RNI No. 27009/1973     	 Postal Regn. No. NE-313(MZ) 2006-2008

VOL - LI    Aizawl,    Thursday    17.03.2022    Phalguna  26,    S.E.    1943,    Issue  No.  157

NOTIFICATION
No. H.12018/179/07-LJD, the 16th March, 2022:	 The following Act is hereby published for general 
information.

“The Mizoram Road Fund (Amendment) Act, 2022” (Act No. 3 of 2022)
(Received the assent of the Governor of Mizoram on 8.3.2022) 

THE MIZORAM ROAD FUND (AMENDMENT) BILL, 2022
AN 

ACT
Further to amend the Mizoram Road Fund Act, 2007

Be it enacted by the Legislative Assembly of Mizoram in the Seventy Second Year of the Republic of India 
as follows, namely :-

1. Short title, extent and Com-
mencement:-

2) Amendment of section 2 :-

1)	 This Act may be called the Mizoram Road Fund (Amendment) 
Act,2022.

2)	 It shall have the like extent as the Principal Act.
3)	 It shall come into force from the date of publication in the Official 

Gazette.

	 In section 2 of the Mizoram Road Fund Act, 2007 (hereinafter 
referred to as the Principal Act)

		  1) After Clause (h), a new clause shall be inserted, namely:- 
	 (i)(A) “Manager (Finance) means an officer appointed for the 

purposes of section 7 of this Act.”
		  2) Clause (r) shall be substituted by the following namely:-
	 “(r) “Road” means all roads in Mizoram, other than National 

Highways declared under National Highway Act 1956 (Central 
Act No. 48 of 1956) which are maintained by the Road Agency, 
and including bridges, and other things that facilitate such 
passage.”

		  3) Clause (s) shall be substituted by the following, namely:-



- 2 - - 3 -Ex-157/2022 Ex-157/2022

		  “(s) Road Agency” means PWD which is a body responsible 
for carrying out repair, maintenance, rehabilitation, strengthening 
and construction of roads and bridges”. 

	 In section 4 of the Principal Act :-
	 (1) In sub-section (2) the words “a body corporate” shall be sub-

stituted by the words and symbol “an autonomous body having 
separate powers, objectives and functions of its own.”

	 (2) sub section 4 shall be substituted by the following namely :              
	 “(4) The Board shall consist of the following members namely:

		  MEMBERS				    DESIGNATION
	 a)	 Minister, PWD				    Chairman
	 b)	 Chief Secretary				    Vice Chairman
	 c)	 Secretary, PWD				   Member Secretary
	 d)	 Finance Commissioner			   Member
	 e)	 Secretary & PCCF			   Member
	 f)	 Secretary, Planning			   Member
	 g)	 Secretary, L& J				    Member
	 h)	 Secretary, Transport			   Member
	 i)	 Secretary, Commerce & Industries	 Member
	 j)	 Secretary, LR & S			   Member
	 k)	 Engineer-in-Chief, PWD		  Member
	 l)	 Commissioner, AMC			   Member
	 m)	I.G.P					     Member
	 n)	 1 Representative from LADC		  Member
	 o)	 1 Representative from MADC		  Member
	 p)	 1 Representative from CADC		  Member
	 q)	 Commissioner of Taxes, State Tax	 Member
	 r)	 CE(Roads), PWD			   Member
	 s)	 CE(Highways), PWD			   Member
	 t)	 CE(Buildings), PWD			   Member
	 u)	 CEO, MRFB, Sectt.			   Member
	 v)	 Director, Transport Department		 Member
	 w)	 Director, Geology & Mineral Resources	 Member
	 x)	 3 Representatives from Stake holders	 Member
	 y)	 4 Representatives from NGOs		  Member

	 (3) Sub-section (11) shall be substituted by the following, 
namely:-

		  “(11) The Board shall have a Secretariat, headed by Chief 
Executive Officer, not below the rank of Chief Engineer on 
deputation from Road Agency, with responsibility to carry out 
administrative and technical tasks for the Board and the Executive 
Committee and any other tasks as may be directed by the Board 
and the Executive Committee from time to time:

3) Amendment of section 4 :-
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Secretary,
Law and Judicial Department,

Govt. of Mizoram

Published and Issued by Controller, Printing & Stationery Department, Government of Mizoram
Printed at the Mizoram Government Press,  Aizawl.   C/200

	 Provided that an officer of Road agency not below the rank of 
Selection Grade will be eligible to be appointed on deputation as 
Chief Executive Officer.”

	 In clause (b) of sub-section (2) of section 5 of the Principal 
Act,after sub clause (vii) a new sub clause(viii), (ix) and (x)shall 
be inserted as follows,namely:- “(viii) seeking convergence of 
road maintenance	 with	 other schemes/agencies;

	 (ix)	impart capacity building, in-house facilities and training of 
the road agencies;

	 (x)	recommend and review Road Safety issues”.

	 In sub-section (1) of section 7 of the Principal Act, the words “the 
Vice Chairman and the Member Secretary” shall be substituted 
by the words “Chief Executive Officer and Manager (Finance) of 
the Board Secretariat” respectively.

4) Amendment of section 5

5) Amendment of section 7




